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AL ' ' MlN!STRY OF RAILWAYS
“"é” L (RAILWAY BOARD)
£/ | NOTIFICATION
New Delhi, the 27th November, 2009

. GSR 848(E)u—[n exercise of the powers conferred by clause (g) of sub-
section (2) of section 60 read with section 198 of the Rallways Act, 1989 (24
of 1989), th'e Central Government hergby makes the following rules further to

amend the Indian Railways (Open. Lmes) General Rules, 1976, namely -
o Short title and commencement.- (‘1). These ru!es may be called
the Indian 'Rai]ways {Open Lines) General (Amendment) Rules, 2009.
2 They shall -conde into force on the date.of _th.c_ir publication in the |
 Official Gazette. o _'

2. Substltutwn of new rules for rules 3.65, 3.66 and 3.67 - In the

Indian Ranlways (Open Lmes) GeneraI Rules, 1976 (heremaﬁer refefred to as

the said rules), for rules 3. 65 3. 66 and 3. 67 the followmg rules shall be

' substituted, namely, - S L ?j

“G. Signals to warn mcommg tram of danger ahead,

~ 3.65. The sxgnals to be used to wam the mcommg tram of an
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obstructlon shall be a red flashing. hand signal lamp at night or a red
| ﬂag dunng day. |

3._66.__Use of warning signals.- When it becomes nécessaryvto protect

‘an obstruction in a block section, a signal may -be used, as prescribed

by special instructions under. rule 3. 65 while the railway servant

proceeds to place detonators. 3
3.67. Knowledge and possesswn of warnmg s:gnais. - (1)(a) All

concerned railway servant on whom this duty is laid by the Railway
- Admin-isti'ation shall keep a sto'ck of such signal -as may be prescribed |

by special instructions under rule 3. 63; : _

(b) the Railway Admmlstratlon shall be respon51ble for the supply, '.

renewal and safe custody of such signals as may be prescribed b},

spemal mstrucnons undcr rule 3.65 and for ensuring that the1r use is

" properly understood . | o _

(c) The Rallway Administration shall supply evcry Guard, Loco

Pilot, Patrolman and Gateman working on the Double or Multiple

line, Ghat, Stﬂ}urban or Automatic Biock ::ferri-.tories with such signal
as may be prescribed by special instructions under rule 3.65. |

(2) Bvery railway servant concerned wnth the use of 31gnals as

prescribed by specml instructions under rule 3.65, shall have a correct

knowledge of their use and keep them ready for immediate use.

(3) Every '__ra.ihz_.vay' servant shall see that the railway servants in his
 charge concerned with the use of wammg signals as prescribed by
~special instructions under rule 3.6.5, have a conoct.knowl-edge of their

use.”. _ | | |

3. Substitution of new rule for rule 3.78.- For mie 3 ’78 of the said
rule, the fo]lowmg rule shall be substltuted namely, _

“3.78. - Duties of engine crew in respect of sngnals - (1) (@) The
~ Loco Pilot shail pay 1mmed1ate attention to and obcy every signal :
‘whether the cause of the 51gnal being shown is known to him or not; _

(b) the Loco Pilot shall not, however, trust entlrely to s1gnal but

always be v1gllant and cautious.




N

|-,)._ %' '

4.

THE GAZETTE OF INDIA ; EXTRAORDINARY [Pasr LSt 531 -

(2Xa) The Loco Pilot shall whistle intermittently when his engine

-'explodes detoriato;(s) and take every possible caution including

“reduction of speed as necessary, so as to have the train well under his

* control and be able to stop shott of any obstruction on the line;
~ (b) after proceeding 1.5 kilometres from the place where his engine

exploded detonator(s), if his éngj_pe does .not explode any more.

detonator(s), he may then resume authorized speed; and

_(c) report the mmdent to the next station or cabin.

(3) Ifin consequence of fog, storm or any other reason, ‘the view of

the signal is obstructed, the Loco Pilot shall take every possible
precaution, so as to have the train well under control.

(4) When the Loco Pilot notices a signal warning of an obstruction,
except detonator(s), he shall stop his train immediately and act on

advice of the person exhibiting warning signal or on the basis of

| obstructlon noticed by him.

(5) In case no- further details of exhibition of warnmg signal are
noticed, after stopping for one_mmute by day and two minutes by
night to ascertain the location and/_dr cause of the warning, he shall
proéeed cautiously upto the next blop'k statioh, keeping a sharp look

-3

Qut. '

.(6) The Loco Pilot shall acquaint himself with the system of work.ing,-

location of signals and other local conditions affecting the running of

* trains on a section or sections of the railway over which he is to work

and if he'is not so acquainted with any portion of the railway over

which he is to work obtain the servnces of a qualified rallway servant

who is conversant with it to assist him.”

Amendment of rule 4.16.- In rule 4.16 of the said rules, in sub- "

rule- (1), for clause_-(b), the following clause shall be substituted,

namely,

“(b) by mght as well as i thick, foggy or tempestuous weather

impairing visibility during day, a red tail lamp of approved design
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" displaying a flashing red light to indicate last vehicle check device, =

» . ha¥¥ iy

or-.

[F. No.2001/Safety (A & R)/16/2]
SHRI PRAKASH, Member Traffic&
_ : ex-officio Secy.
Note:—  The principal rules were published in the Gazette of India.
- Extraordinary, Part-Il, Section-3, sub-section (I), vide,
number - G.S.R. 445(E), dated the 21" July, 1981 and
subsequently amended vide number .- '

(1)  GSR 320, dated the 16" April, 1983,
(2)  G.S.R. 352, dated the 30" April, 1983,
(3)  G.S.R 514(E), dated the 27" June, 1983,
(4} GS.R 476(E), dated the 28" June, 1984,
(5) G.S.R. 245, dated the 23 May, 1992,
(6) - G.S.R. 83, dated the 17" February, 1996,
(7)  G.SR 101, dated the 237 May, 1998,
(8 G.S.R 47, dated the 13" February, 1999,
(9 G.S.R. 213 (E), dated the 18" March, 1999,
(10) G.S.R. 283(E), dated the 26" April, 1999,
(11} G.S.R. 581(E), dated the 3 July, 2000,
(12} G.S.R. 708(E), dated the 6" September, 2000,
(13) G.S.R. 852(E), dated the 8" November, 2000,
(14) G.S.R. 893(E), dated the 24" November, 2000,
(15) G.S.R 913(E), dated the 12" December, 2000,
(16) G.S.R. 394(E), dated the 31" May, 2002,
(17)  G.S.R 842(E), dated the 27" December, 2002,
(18 G.S.R 221(E), dated the 19" April, 2006,
(19) G.S.R. 476(E) dated the 11" August 2006,
(20) G.S.R. 477(E) dated the 11" August 2006,
(21) G.S.R. 311(E) dated the 26" 4pril 2007,
(22) G.S.R. 694(E) dated the 7" November 2007,
(23) G.S.R. 116(E) dated the 29" February, 2008 and
(24) G.S.R. 847(E) dated the 10" December, 2008,
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